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6L.LOH4ABAD THIS THE 31st DAY OF JULY,2003
HOW'BLE MAJ GEN. K.K. SRIVAST4V4,MEVBER-A
HON'BLE KRS, MEEBE_QEEIB.@.B;MEMBEB:J_ _____
Dhenei . Praead
S/0 Lete Shri Rittu Praced,
Posted 2t Kendriye Vidhyele No.1,
Udhampur. essnvesnestpplicant
(By Advocate Shri &jay Rejemdre) :
Versus
1. H.M, Ceive
S/o of not known,
The Cormissioner Kendriye Vidheleye Sengateh,
18,Institutional Ares,
Sheheed Jeet Singh kMerg,
New Delhi,
2, (.S, Mehre, ¢
S/o0 not known,
Principsal Kendriye Vidhyalaw No,1
4ir Force Stetion, , <
fcre. : S dasceessnes RESpONdents
(By A4dvocete - )
0O RDER -
HON'BLE_VMRS _MEEBA_CHH IBBER,MEVBER=J
Grievance of the gpplicent in this case is that
inspite of directions given by this Tribunel in the order
deted 12.11.2002 neither epplicent wes given a personel heering
to defend_' 'himselfj nor his intervening period has been decided
til11 date. Theréfore, it emounte to wilful dis—_obedience of
J L e et direction. 5
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2. We have heard the applicant®s counsel, He has placed
before us the final order passed by respondents on 12.05,2003
wherein points raised by him in his representation had been ’
discussed and it is stated by the Joint Commissioner (ADMN)
that for the reasons stated sbove his submission cannot be
acceptede It is not disputed by the applicant that he was
given cbpy of thé compleint and his explanation was called by
the respondent to which ha‘gave his reply and after censidering

his reply the respondant have passed memorandum dated 12.05,03,

‘Since respondents have already given him copy of the complaints

and have algo passed the final orders after seeing his reply
therete, it cannot be said that faspandants have wilfully
dis-obeyed the directions given in this Tribunal, uWhen he had
mentioned after hearing the applicant it did not necesserly
mean that he had to be given personal hearing, even a reply
givan by the applicant would be sufficient,. Houever; ir
epplicant feels that the order passed by the respondents is not
correct that cannot be made subject matter of the contempt
petition and the remedy against that is to file a fresh 0.A
challenging the sasid order.

3, Ag far aa)passing the order for the intervening period
is cencerneq)once the main order has heen passed by the
respondents,ue are sure they will pass the order for the
intervening period as well, In any case they ere @irested to
pass the order with regard to intervening period positively
within four weeks. UWe do not think, ﬁgat%u: fi? cgfe, for
initiating action asgainst the respandentk}n contempt procseding

Therefore, this contempt petition is dismissed as not

maintainable with agbeve direction,

Member-3J Member=A
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